
r 

S.ra1 
No of 	Date of 	 Order with Signature 
Order Order 

\ 

4 	131.3.971 Iarned counsel f.r the applicant 

states that this application was filed 

without exhausting t redy of apal. 
Subsequently apal has been filed and 

t i re fore, 	wants to wit hdraw this 
(iginal Ipplication with liberty to 
file fsh application after disposal 

of his apal,if so advised. 4ccordingly 
this Originil Application is hareby 

dismissed as withdrawn with liberty to 
file fresh petition after disosal of 

tIE apç€al. 
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